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hri PN.Mohapatra to take 

notice of the petition and file his 

memo of apearence in the office 

to-day itself. He shall be served 
with a copy of the petition. Call 

on 7.12.1994 for admission. 	/ 
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The remedy is orovided under the 

C.C.S. Rules that an aopeal lies again, 

the order of suspension as well (Vide 

Rule-23). As the peticioner's counsel 

submits that an apoeal has been filed 

bf ore the Chief General Managers we 

direct the applicant to approach this 

Tribunal after the appeal is disposed 

of. 
The a3plication is disposed of 

accordingly. No costs. 	 / 
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